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Judgement

1. Ld. Counsel representing the appellant states that a condonation of
delay application was filed vide Diary No. 1284 dated 29th July, 2019 however,
the same has not been listed so far.

2. It is also further stated by him that a soft copy of the said application has
been uploaded on the portal of this Tribunal vide Diary No. 090210900303/2023
dated 2nd April, 2023. Let the Registry examine the same and accordingly, the
application be listed.

3. In the order dated 5th January, 2023 passed by this Tribunal, it was
mentioned that the respondent was set ex-parte vide order dated 25th
September, 2021, whereas the order was passed by this Tribunal on 25th
September, 2019 whereby the respondent was set ex-parte. The order dated 5th
January, 2023 be read as corrected/rectified to this extent.

MA No.01/2023

1. The Ld. Counsel representing the applicant/respondent in main petition, states
that this application has been filed for recalling of the order dated 25th
September,

2. 2019, however, the said application has been wrongly made for recalling of the
order dated 25th September, 2021. He also states that inadvertently the copy of
the order dated 25th September, 2019 has not been attached alongwith the
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present MA No. 01/2023. Faced with this defect in the application, he seeks to
withdraw the present application with liberty to move the appropriate application
in accordance with law.

3. MA No.01/2023 is accordingly, dismissed with liberty to move the appropriate
application in accordance with law subject to just exceptions.

Let the matter be adjourned for 7th June, 2023.
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